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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

 
ORIGINAL APPLICATION NO. 728 OF 2023 (PB) 

IN THE MATTER OF : 

 

“IN RE: News item appearing in Hindustan dated 

30.11.2023 titled “Arsenic found in groundwater in 25 

States, fluoride in 27 States: Govt.” 

 

REPLY ON BEHALF OF RESPONDENT NO. 13, STATE OF 
MADHYA PRADESH THROUGH CHIEF SECRETARY 

 

IT IS MOST RESPECFULLY SUBMITTED HEREINUNDER : 

1. That the present original application under Section 14 and 

15 of National Green Tribunal Act, 2010 (hereinafter 

referred to as “NGT Act, 2010‟) has been registered by 

exercising suo moto jurisdiction based on the newspaper 

report published in Business Standard under the heading 

“Arsenic found in groundwater in 25 States, fluoride in 27 

States: Govt.”. The report alleges that Arsenic has been 

detected in ground water in parts of 230 Districts and 25 

States and fluoride in 469 Districts and 27 States and 

statement to this effect was made by Union Minister of 

State for Jal Shakti and Rajya Sabha. It is also stated that 

ground water contamination reported by Central Ground 

Water Board (hereinafter referred to as „CGWB‟) is mostly 

geogenic in nature and does not show significant change 

over the years. The newspaper item states that studies 

indicate occurrence of arsenic and fluoride in ground water 

beyond permissible limits set by the Bureau of Indian 
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Standards for human consumption in isolated pockets of 

various States and Union Territories. 

 

2. That the primary prerogative of the Public Health 

Engineering Department, Government of Madhya Pradesh 

is to ensure the supply of clean drinking water in the rural 

areas within the state. That the maximum permissible 

limit of fluoride in drinking water is 1.5 mg per litre and 

consumption of water with fluoride levels exceeding the 

said limit can be harmful to health. It is pertinent to note 

here that based on tests conducted in previous years, 

excessive fluoride was observed in the groundwater of 

6746 hand pumps in the 27 districts of the state and that 

alternative arrangements for drinking water have already 

been made. The list of districts is attached enumerating 

the habitations affected with excessive Fluoride content is 

marked and annexed herewith as Annexure R13/1. 

 
3. It is pertinent to note here that, post identifying the 

Fluoride affected water sources, the State Administration 

immediately sealed / capped the affected water sources 

and thereafter the residents of the area have been advised 

to obtain drinking water from other safe sources. That to 

ensure the availability of safe and clean drinking water. 

 
4. It is further pertinent to note here that that State 

Administration taking cognizance of the issue of Fluoride 

in ground water, has sealed the aforementioned affected 

contaminated sources, and therefore as of 2023-2024 
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there are no active fluoride affected groundwater sources 

within the State of Madhya Pradesh. That a copy of J.J.M 

Portal of Ministry of Jal Shakti, Government of India is 

marked and annexed herewith as Annexure R13/2. 

 
5. It is stated that in the year 2010, as per the survey 

conducted by the Central Ground Water Board (hereinafter 

referred as “CGWB”), wherein the Arsenic content was 

observed within the maximum permissible limit for 48 

groundwater sources of 8 districts in the state namely; 

Betul, Burhanpur, Chhindwara, Dhar, Khandwa, 

Mandsaur, Neemuch, and Umaria. It is further pertinent 

to note here that in the year 2019-2020, another 

inspection / survey was undertaken by CGWB wherein it 

was further observed that the Arsenic content of the 

aforementioned Districts is within the permissible limit. A 

copy of CGWB Report is marked and annexed herewith as 

Annexure R13/3.  

 
6. It is stated that at present there is neither excessive 

Fluoride nor excessive Arsenic has been observed in 

groundwater levels within the State of Madhya Pradesh. 

 
7. It is submitted that the Government of Madhya Pradesh is 

conducting regular spot inspections on random 

groundwater sources within the State of Madhya Pradesh 

to ensure that the quality of groundwater is within the 

permissible limit and the same is not hazardous to the 

residents of Madhya Pradesh. 
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8. Hon'ble Tribunal may kindly be pleased to take the

aforesaid reply on record. An Affidavit in support is filed

herewith.

Date: 12.02.2024 
Place: Bhopal 

COUNSEL FOR 
 STATE OF MADHYA PRADESH 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 728 OF 2023 (PB) 

IN THE MATTER OF: 

"IN RE: News Item appearing in Hindustan dated 30.11.2023 

titled "Arsenic found in groundwater in 25 States, fluoride in 
27 States: Govt." 

AFFIDAVIT 
I, Sunil Kumar Chaturvedi, Slo Shri M.L. Chaturvedi, Aged about 53 years, 

presently working as Executive Engineer, Capital Project Division - 2, 
Public Health Engineering Department Bhopal, Madhya Pradesh, do 
hereby Solemnly affirm and state as under: 

1. That I am Officer in Charge for State of Madhya Pradesh in the 
present matter, and am fully conversant with the facts of the case and 
hence competent to swear on this affidavit. 

2. That I am fling the Reply in the aforementioned matter before the 
Hon'ble Tribunal the contents of which are true and correct and no 
material fact is concealed or suppressed. 

bihel 

3. That the contents of the Reply are true and correct and no material 
fact is concealed or suppressed. 

VERIFICATION 

affigavit above are true and correct. 
acsltye aboveAamed � epohent do hereby verify that the contents of the 

DEPONENT 

Signed ánd verified on this 12° Day of February, 2024 at Bhopal (MP) 

DENTEY BY ME DEPONENT 
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Gaurvanvit Jain
Annexure R13/1



869

Gaurvanvit Jain
Annexure R13/2
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Gaurvanvit Jain
Annexure R13/3
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Gaurvanvit Jain
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